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Mr. Aditya Verma and Mr. Shrey Patnaik, Advocates for 

Coastal Marine Construction Engineering Pvt. Ltd. 
  

O R D E R 

 
14.08.2019: Learned counsel for ILFS submits that the Board of Directors 

may be allowed to sell or alienate the movable properties with regard to 82 Red 

Entities to keep them as a going concern. However, we are not expressing any 

opinion with regard to Red Entities which are going concern. If any movable 

asset is required to be sold/ transferred, it will be open to the Board of 

Directors for taking permission of Hon’ble Justice Shri D.K. Jain, Former 

Judge of Supreme Court, as observed on 08.08.2019. We make it clear that  

the Interim Order passed on 08.08.2019 will not come in the way of Red 

Entities to pay salary of its Employees/ Workman, Officers and Operational 

creditors to keep the Red Entities going concern. 

We have heard Mr. Ramji Srinivasan, learned senior counsel for ILFS and 

Mr. Gaurav Juneja, Advocate for ONGC Mangalore Petrochemicals Ltd. So far 

as the prayer made by ILFS counsel in I.A. No. 2009, 2010, 2011 & 2012 of 

2019 is concerned, ILFS/ Board of Directors are given liberty to bring the same 

before Hon’ble Justice Shri D.K. Jain, who may pass appropriate order after 

hearing ONGC and others who are party to the agreement. If notice is given by 

Hon’ble Justice Shri D.K. Jain to any of the aforesaid organizations including 

ONGC etc., they will reply to such notice, failing it will amount to the 

disobedience of the order of this Appellate Tribunal I.A. No. 2009, 2010, 2011 

& 2012 of 2019 stands disposed of. 
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